NEWSBROADCATING STANDARDS AUTHORITY

News Broadcasting Standards Authority
Order No. 83 (2020)

Order of NBSA In the matter of: Rakul Preet Singh ... Petitioner Vs Union of
India & Ors. ...Respondents — Zee News, Zee 24 Taas & Zee Hindustan

The complainant had filed a Writ petition in the Hon’ble High Court of Delhi in
which the News Broadcasters Association (NBA) along with others were made
Respondents. The prayer of the complainant in the said writ petition is that the
members of the NBA should not telecast, publish or circulate on the TV channels,
cable, print or social media, as the case may be, any content in the context of actress
Rhea Chakraborty’s narcotic drugs case that maligns or slanders the complainant or
which contains anything defamatory, deliberate, false and suggestive innuendos and
half-truths in respect of the complainant, or to use sensational headlines,

photographs, video-footage or social media links which invade the privacy of the
complainant.

The Hon’ble High Court in its Order dated 17.9.2020 had stated that “as an interim
measure, it is directed that the respondents shall treat the contents of the present
petiion as a representation to the respective respondents under the relevant
provisions of the Act as also the Guidelines and cxpedite the decision thereon. In
casc any interim directions need to be issued to any Media house or television
channel, the same be issued by them without awaiting further orders from this court.
As far as the prayer for further interim relief made in the application by the
petitionet, it is hoped that the media houses and television channels would show
restraint in their reporting and abide by the provisions of the Programme Code as
also the various Guidelines, both statutory and sclf-regulatory, while making any
report in relation to the petiioner”,

The coverage docket received from the complainant had an exhaustive list of
complaints with regard to Online, Print, and TV Digital, which carried the news
reports. From the list of details of news reports relating to IV Digital, the concerned
broadcasters/ channels of NBA were ABP News, Asianet News, Times Now, India
1V, News Nation, OTV, Aaj Tak, India T oday, Zee News, WION, Zee 24 T'aas and
CNN News18.

Accordingly, in compliance of the above Order of the Delhi High Court, NBSA on
3.10.2020 called the complainant and the aforementioned broadcasters for a hearing.
In the hearing it was pointed out by a broadcaster that the allegations against it were
not specific, clear and were very general in nature and therefore, the broadcaster did
not know, which allegation to fespond to. Upon hearing the parties, NBSA decided
that in order to have a productive hearing, the complainant be requested to send the
individual links pertaining to the telecast/s of the chanpels along with brief

submissions as to the violations committed by each broadcast/s in respect of the
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Code of Ethics and Broadcasting Standards (Code of Ethics) and Guidelines of the

Code of Ethics and Guidelines issued by NBSA which relate to Impartiality,
Objectivity, Neutrality, Accuracy and Privacy while telecasting any news relating to
the complainant, Ms. Rakul Preet Singh. The minutes of the proceedings dated
3.10.2020 was circulated to the complainant and the concerned broadcasters, which
Is attached at Annexure A.

Submissions made by complainant against member broadcasters on
23.9.2020 and Additional Statement dated 30.9.2020

Dr. Aman Hingorani, Advocate, on behalf of the complainant made his submissions
in respect of the telecasts by the broadcasters in the said matter.

He stated that the complainant, Ms. Rakul Preet Singh, is a well-known Indian film
actress and model who has worked in the Telugu, 'T'amil, Kannada and Hindi film
industry. She has starred in numerous movies and won several film awards and
acclaim over the years. She a non-smoker and a teetotaller and into fitness, yoga and
meditation, is known for her healthy life-style. In recognition of her popularity, clean
image and public service, the Telangana State Government appointed the
complainant in 2017 as the brand ambassador for the “Beti Bachao, Beti Padhao™
programme. She is also associated with various brands, including Samsung mobiles.

complainant pointed to, an email dated 12.9.2020 received by her from the Times
Group which required the complainant ‘% hide/ archive all the assets of the Samsung
Campaign posted across her social media platforms” The Counsel stated that the
complainant has six ongoing films on the floor whose prospects would in all
likelihood be damaged due to such scurrilous telecast and slander by the media as
detailed in the submissions,

The Counsel stated that the complainant was shooting for a film near Vikarabad in
Telangana when she was stunned to see private TV channels, including some

members of News Broadcasters Association (NBA) running “breaking news” from
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the evening of 11.9.2020 to the effect that the complainant , along with actress Sarg
Ali Khan and designer Simone Khambatta, have been named a5 individuals by Rhea
Chakraborty | in the ongoing investigation by the Narcotics Control Bureay (NCB)

in Mumbai, who took drugs along with Rhea. The complainant stated that she does
not take drugs at all.

The Counsel stated that as per media reports of 10.9.2020, actress Rhea Chakraborty
had filed her bail application before the Special N.D.P.S. Court, Mumbai on 9.9.2020
wherein she pleaded that she Wwas retracting the statements said to have been given
by her to the NCB on the ground  that she had been coerced into making them.
Despite the fact that actress Rhea Chakraborty herself had retracted her statement,
the broadcasters continued to run a slander campaign against the complainant

maligned the reputation of the complainant but contained defamatory, deliberate
false and suggestive innuendos and half-truths. The channels had not published
Rhea Chakraborty’s retracted statement. Further, the channels had deliberately used
sensational headlines, photographs and video-footage with a view to enhance their
TRPs, without any regard to the irreparable damage that was caused to the
complainant, her reputation, her dignity, her privacy and her commercial interests.
"The channels had insidiously inserted in the report, the film scenes of the character
played by the complainant from her Telugu Film “Manmadhudy 27 which showed
the complainant smoking, with smoke coming out of her mouth, so as to insinuate
and make a defamatory, deliberate, false and suggestive innuendo that the
complainant is taking drugs; whereas she is a nonsmoker and does not take drugs;
insidiously inserted in the report, the film scenes of the character played by her in
the Bollywood movie “De De Pyar De”, which showed her gulping alcohol, so as to
insinuate and make a defamatory, deliberate, false and suggestive innuendo that she
is a drunkard; whereas the complainant is g tectotaller; deliberately flashed in the
report photographs of the complainant in skimpy clothes so as to sensationalise and
garner attention; insidiously flashed a morphed photograph on a scooty with actress
Sara Ali Khan and designer Simone Khambatta so as to insinuate and make a false
and suggestive innuendo that the three of them hung out together; whereas the

she has throughout been at work, shooting at Hyderabad, and has, even otherwise,
not received a notice from the NCB tll then . The Counsel reiterated that because
of the telecast by the news channels, the complainant has suffered not only
commercial losses but also she and her family have not only been defamed, there is
loss of reputation and her privacy has been violated etc.
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The Counsel stated that the complainant had reccived summons under Section 67
of the NDPS Act dated 23.9.2020 to appear before the NCB, Mumbai on 24.9.2020.
Summons were again issued on 24.9.2020 which required her to appear in person
before the NCB, Mumbai on 25.9.2020. "The Summons dated 24.9.2020, were duly
received by her father on her behalf, However, from the evening of 23.9.2020 itself,
the media started running fake news to the effect that the complainant, who was in

The Counsel submitted that such broadcasts constitute a malicious media trial
resulting in violation of the complainant’s fundamental right under Article 14 as well.
He demanded that the broadcasters of NBA be directed not to telecast, publish or
circulate on the TV channels, cable, print or social media, as the case may be, any
content in context of actress Rhea Chakraborty’s narcotic drugs case that maligns or
slanders the complainant or which contains anything defamatory, deliberate, false
and suggestive innuendos and half-truths in respect of the complainant, or to use
sensational headlines, photographs, video-footage or social media links which
invades the privacy of the complainant.

In the submissions filed by the complainant the following prayers were made:

“In this view of the matter, the complainant requests by way of an interim direction,
in addition to the interim directions sought in her Statement dated 23.9.2020, that
all the offending broadcasters be directed:

(1) to immediately take down all such defamatory programmes and write-ups against

me from their TV channels, cable, print, TV digital and social media, as the case may
be;

by this Authority;

(iif) not to broadcast any programme qua me on the allegations which are pending
before the NCB in the criminal investigation in Crime No. MZU/NCB/15/2020 till
the time the NCB completes the investigation and files an appropriate
report/document before the competent court.”
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NBSA considered the complaint at its hearing held on 12.10 2020 based on the links
received and the btief submissions made by the complainant and the response
received from the broadcaster.

The following persons were present at the hearing:

Complainant: Represented by her father Col. (Retd.) Kulvinder Singh
Dr Aman Hingorani, Advocate

Broadcaster
Ms. Ritwika Nanda, Advocate, Trust I .egal
Ms. Annie, Assistant Manager, 1 egal

Specific complaint against Zee News, Zee 24 Taas & Zee Hindustan:

The complainant submitted eleven offending and derogatory programmes, by way
of illustration due to shortage of time which have invariably been broadcast
repeatedly, and have often been posted on various digital/electronic handles and
have permeated the web. The broadcaster has not issued till date a corrigendum,
acknowledging or correcting the mistakes.

The complaints and the response by the broadcaster to the eleven broadcasts is as
follows:

In the written submission dated 5.10.2020, the complainant listed 11 broadcasts
telecast by their channels Zee News, Zee 24 Taas and Zee Hindustan, which as per

the complainant are offending and derogatory programmes and are violative of the
guidelines framed by the NBSA.
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Offending Broadcast No 1: 14.9.2020
Link : https:/ [zeenews.india.comb_f_i_dcoz entertgi_nmp_mﬂm_ﬂm@;b_;eaking—&()_—
ZO_—h@W—fﬂkul—preet—singh-got-caughg;ig—drug—trap—23_Q95_7&}:"1_tggl

Text on the Screen Shots

Screenshot 1: Nil

Screenshot 2: et mar ‘wet 1 7, qU 7 33 e it A Nights'!
Screenshot 3: g1 # ¢t et 1 e Nights'l

Screenshot 4: g & 3et &S #1739 Nights'|

Screenshot 5: eg & T, Sies gamar

Screenshot 6: gd & 3¢ S it "9 Nights']

Screenshot 7: 44 ¥ 3¢t et it ey Nights'!

Screenshot 8: "gm st # 3 weft & i fig P

Screenshot 9: g1 9t § %3 HEt e i fig

Screenshot 10: get a1 ‘et a7 1, FTH 99 R el 1 st S
Screenshot 11: éﬁ%%mﬁﬁmﬁﬁ, e T8 el ) 'S aRet’ |
Screenshot 12: &7 % fRaems ste EISIRC R e

Screenshot 13: g7 % 9 W T "5 e

Screenshot 14: g1 & Raetre sty areft S T TP

Screenshot 15: g7 & 9/ ut el &1 'goe] W'

Screenshot 16: g7 % 9 1 %ol #1 'ge] L'

Screenshot 17: far & g #ir a’ra%%af,qa:mww
Screenshot 18: et g3 Far i amy fon 3 amer 34 forar?
Screenshot 19: wer O T TR | R &y g fomr?
Screenshot 20: far % g7 6 3y wRfora,u v e
Screenshot 21: W%ﬁ‘ﬂﬂaﬂa‘—rﬂs‘ﬂ B w9 e et &
Screenshot 22: g et & 3 vt T Wi fig ?

Screenshot 23: &7 % 7w ur T F 'gae e

and is simply fake and defamatory news. The broadcaster has insidiously inserted a
film scene from the Bollywood movie “De De Pyar De” released in May 2019 in
which the character that she is playing says that “I think I had fun last night”. The
broadcast makes false allegations and innuendos, while flashing visuals on her “non-
veg nights”. The broadcast alleges that the complainant supposedly take drugs and
also shows film scenes of her character gulping alcohol and smoking, so as to
insinuate and make defamatory, deliberate, false and suggestive innuendos.
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Chakraborty and Sara Ali Khan. She does not take drugs at all. She has met Sara Ali
Khan twice, to the best of het tecollection — once at ITFA and once while working
out in a gym.

The complainant supports PETA and advocate people going Vegan. The offending
broadcast flashed visuals of the complainant’s support for PETA and of individuals
asking her to take ganja etc. as well,

Response of Broadcaster-

The broadcaster submitted that it js an undisputed fact that the complainant has
been issued summons by the NCB in connection with the investigation into actress
Rhea Chakraborty’s alleged involvement in substance abuse. It is also known that
actress Rhea Chakraborty in her statement given to NCB, disclosed the name of the
complainant herein along with other persons who consumed natcotics substance.
Since the complainant is a member of PETA and a brand ambassador of ‘No-To
Drugs’ Campaign launched by the Government of State of Telangana, the people
on social media started trolling the complainant soon after her name was linked with
the drugs case.

presented news in its show ‘Bollywood Breaking 20-20°, wherein it had reported and
analysed the fact that how the complainant, who is a member of PETA and a strong
campaigner of ‘N o-To-Drugs’ and ‘No-To-Meat Movement’, got trapped in a drugs
casc. That soon after the name of the complainant was linked in drugs case, some of
the pictures of the complainant posted by her on her Instagram account in support
of ‘Go Vegan Campaign’ of PETA got viral and the people on the social media
started trolling the complainant that on one hand the complainant claims to be a
member of PETA and on the other, the complainant consumes drugs. Further, it
had also shown excerpts from an interview given by the complainant in the year
2017, wherein the complainant condemned the consumption of drugs and took a
strong stand that the drugs should be completely out of the system.

In view of the aforesaid facts, the allegations of the complainant that the broadcast
borders on vulgarity and abuse is completely misleading and false. ‘The words ‘dhue
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broadcast nowhere states that the complainant has taken drugs with Sara Ali Khan
or Rhea Chakraborty.

In reply to the allegations that in the aforesaid broadcast the broadcaster has not
presented the full facts by not reporting the fact that Rhea Chaktaborty has already
retracted from her statement given to NCB, broadcaster submitted that the ZMCL
has duly published the aforesaid fact of Rhea Chakraborty retracting from her

statement in a news article published on 10.9.2020
[https:// zeenews.india.com/ people/rhea- chakraborty-retracts-confession-in-
drugs—casc—clahns—ncb—forced~her—to—makc— incriminatory-statements-

2308691.html]. Thus, as a responsible media house, it had fairly reported all the
relevant events and facts of the case. It is further relevant to mention that based on
the statement of Rhea Chakraborty, the NCB later on issued summons to the
complainant and the complainant was interrogated by the NCB officials on
25.9.2020. As such, the aforesaid broadcast was based on verified facts and does not
violate any of the guidelines framed by NBSA.

Offending Broadcast No 2 :25.9.2020

Link:https:/ /www.google.com/ amp/s/zeenews.india.com/video /india/bollywoo
d- breaking—ZO—ZO—rakul—prect—confes sed—on—drugs—chat—with—rhea-chakraborty—
2312322 html/amp '

Text on the Screen Shots

Screenshot 1: NCB % wareit & e o areft ']

Screenshot 2: Nil

Screenshot 3: g@ & "fig’ el H 78ft ag e |

Screenshot 4: firem § o, aretlgS Y ‘el gl |

Screenshot 5: fer & feerard, miy R Ti il

Screenshot 6: Tt & NCB ¥ warer - A9 forwr v & 1 fora?
Screenshot 7: @ & NCB % garer - fora &t 24 a1 37 R ot Rt e forar
Screenshot 8: A 8 NCB & gare - Wm‘a?maﬁ%&ﬁtﬂ"rwém g7
Screenshot 9: firge TS, Srcfige i 'Tefielt’ g |

Screenshot 10): fireg & T, FictigE H 'Tefief g |

Screenshot 11: FT TET ST et o goreh |

Screenshot 12: gt &1 ‘331" a7 et

Screenshot 13: &t &7 '3 a7 35 !

Screenshot 14: ¥ 3T e a1 g |

Screenshot 15: #m 78 amw & & gUee |

Screenshot 16: #n7 72 1Y el & gy |
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The complainant submitted that in this broadcast it is alleged that she has confessed
to “drug chat”, that she tried to play hide and seek, evade NCB summons and even
went to the Hon’ble Delhi High Court but all the strategies failed and now the game
is over. The complainant stated that she has not made any such confession or tried
to play hide and seck or evade summons or made any strategy. ‘The broadcast alleges
that she supposedly take drugs and also shows film scenes of her character gulping
alcohol and smoking, so as to insinuate and make defamatory, deliberate, false and
suggestive innuendos.

Response of Broadcaster:

The broadcaster submitted the aforesaid broadcast was telecast on 25.9.2020 when
the complainant was questioned by the NCB officials. Based on the verified sources,
it had fairly reported that in her statement given to NCB, the complainant confirmed
and admitted the drugs chat with Rhea Chakraborty in the year 2018. While reporting

The allegations against their reporting that the complainant tried to evaded the NCB
summons, broadcaster submitted that on the basis of the disclosures made by Rhea
Chakraborty, the NCB issued summons to the complainant along with other
actresses on 23.9.2020, wherceby the complainant was called for questioning to NCB
office on 24.9.2020. As pet the sources, the complainant was also summoned
digitally by NCB
[https:// timesofindia.indiatimes.com /entertainment/ hindi/ bollywood/news /rakul
-prcet~singhs—team—clairns—thcy—have—not—rcccivcd—any—summons~from—thc~
ncb/article show/782891 11.cms), however, the complainant who was in Hyderabad
at that ime denied having reccived any summons from NCB and she even did not
appear before NCB on 24.9.2020. In this regard, even the NCB have also clarified
that the complainant was making excuses. Thereafter, the NCB issued another
summon to the complainant on 24.9.2020 whereby she was called to NCB office on
25.9.2020. Thus, in view of the aforesaid fact and the clarification given by NCB, it
had reported in the broadcast that the complainant tried to dodge the NCB
summons. In view of the aforesaid, the allegations levelled by the complainant
against the impugned broadcast are completely false, frivolous and misleading.

Offending Broadcast No 3: 16.3.2020
Link : h@gi/ﬁygmur_l&bcﬁ)zl?)u’bGQ’l‘x_%

Text on the Screen Shots

Screenshot 1: w&i & '3y > - T M g8 UNDERGROUND?
Screenshot 2: #e sigwrEe & & Wi g ?

Screenshot 3: waid'sy » - bt 3 9T & P ote far 2
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The complainant submitted that in this broadcast, it is alleged that the complainant
has gone underground after being named by Rhea for supposedly doing drugs and

Response of Broadcaster:

The broadcaster stated that based on reliab]e sources, in the aforesaid broadcast, it
had merely reported that actress Rhea Chakraborty named the complainant in the
drugs case and si ' i

confcssion~in~drugs—casc-clairns—ncb—forccd-hcr—to—rnakc-incriminatory—statemcnts—
2308691.html. Thus, the aforesaid broadcast does not offend any of the guidelines
framed by this Hon’ble Authority in any manner.

Offending Broadcast N 0 4:13.9.2020
Link : https:/ zzeencws.india.comg marathi/video/boll ood-rakul- rect-singh- no-

drgg;@mbassadgr_—pgdcr—ncbscanne_rLS_fiﬁ}ZQé_i

Text on the Screen Shots
Screenshot 1: Nj]
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Response of Broadcaster:

part of the aforesaid show tends to insinuate or an attempt is made to make
defamatory, deliberate, false and suggestive innuendos, as alleged by the
complainant.

Offending Broadcast No 5 :13.9.2020

Link : https: zeenews.india.com videogindia[rhea—and-sara—both—used—to—buy-
drugs—from-the-same—dealer—says—sourccs~2309226.html

Text on the Screen Shots
Screenshot 1:%%@—@?%%@'~%@w- AT BIEET - ARt sy - T fr g
R0 & '5 T9ars |

Screenshot 3: 'zx arit =y ﬁﬂﬂﬁ?ﬁg@ﬁqﬁ?— NCB ﬁwﬁsarmrrﬁaﬁﬁr{w%m

The complainant submitted that in this broadcast it is alleged that she supposedly is
a ‘nashebaaz’ and part of 4 “drug gang”. 'The broadcast shows pictures of her which
are irrelevant but flashed with 2 view to sensationalise and garner attention to get

11
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Offending Broadcast No 6: 13.9.2020
Link:https: zeenews.india.com /vi ,gg[india[sara—a]i—khan—raku_l;p;g_et—singh- and-
ghf&bgﬂmg.gd:gﬂchrmmg;agb:gadgr;ijQQQB9-h,tr_nl

Text on the Screen Shots

Screenshot 1: 9 &7 'gw armser!

Screenshot 2: fear swad - any sreft @ et S féie - aifcfige F g Y TR Tfear |

The complainant submitted that in this broadcast it is alleged that she was
supposedly part of a Bollywood drug gang, and described as a “glamour gudia”.

Response of Broadcaster :

Chakraborty has alleged that NCB has coerced her to make a statement against her.
Thus, the allegations that the aforesaid broadcast ‘does not refer to the fact that Rhea
retracted her statement on 09.09.2020? are completely false and misleading.

Offending Broadcast No 7: 12.9.2020

Link https:// zeenews.india.com/hindi/ entertainment/video / thea-names-sara-
khan—and-rakul-prcct—in—drug—casc—beforc—ncb /746132

Text on the Screen Shots

Screenshot 1: g #1 #t 'rdmy i

Screenshot 2: any sreft @ - et S fiE - i whrer - far g Tl

The complainant alleged that in this broadcast that she was supposedly part of
Rhea’s drug gang, and described as a “glamour gudia”.

Response of Broadcaster:

Offending Broadcast No §: 25.9.2020
Link  :https: zeenews.india.com/video india/sources-rakul- reet-confesses-to-

nch- about—drugs—chat—with-rhea-chakraborty-in-ZO1 8-2312311.html
Text on the Screen Shots
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Response of Broadcaster:

The broadcaster submitted the aforesaid broadcast was telecast on 25.9.2020 when
the complainant was questioned by the NCB officials. Based on the verified sources,
it had fairly reported that in her statement before NCB, the complainant confirmed

the aforesaid fact, the broadcaster has also clarified that the complainant has
however denied having consumed any drugs.

Offending Broadcast No 9: 23.9.2020
Link : https:// www.zee5.com/news /details / rakul—prect—arrivcs—at—rnumbai—
airport- from-hyderabad/ O-O—newsauto_?ﬂthbvngO

Text on the Screen Shots

Screenshots 1& 2 : These screenshot pertains to the channel Aajtak

This broadcast plays the news of Aaj T2k to the effect that she had reached Mumbai
from Hyderabad on the evening of 23.9.2020, whereas she was in Hyderabad at that
point of time. This is fake news that helped the media malign me by alleging that she
was hiding in Mumbai and evading NCB summons,

Response from Broadcaster
The broadcaster submitted that the aforesaid link is of the O'T platform being run

by Zee Entertainment Enterprises Limited, which is neither the part of ZMCI, nor
the member of NBA

Offending Broadcast No 10 : Date : 12.9.2020

Link : https:// zccncws.indiaqumfpeoplezdxug—case-rhca—chakraborgy;_r_lame&sara-

ali- khan~rakul—preet—singh—mukesh-chhabra-1r1—ncb~intcrrogation-2309l39.html
This broadcast refers to Rhea’s statement to the NCB and insinuates that she does
drugs and has been to the alleged drug party at Sushant Singh Rajput’s farmhouse.

The complainant has never visited Sushant Singh Rajput’s farmhouse in her life.

Response of Broadcaster:
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complainant, what Rhea Chakraborty knows about the complainant and other
persons.

Offending Broadcast No 11: 25.9 .2020 [Zee Hindustan)]

Link : https://zeenews.india.com/hindi/zee-hindustan/video/10-ka-danagl-rakul-
preet-Singh-willﬁopen—thc-Secrct—of—drugs-gang-badi—bahas-rakul—prect—singh-
ncb/754319

Text on the Screen Shots
Screenshot 1: Twenfid @erft g #1' &1 g

& UFerdid s NCB 3 9w o w7

This broadcast alleged that she is part of a drug gang, that takes drugs and had
sought to evade NCB summons. The broadcast shows pictures of me which are
irrelevant but flashed with a view to sensationalise and garner attention to get TRPs.

Response of Broadcaster

The broadcaster submitted that in this programme aired on 25.9.2020, it had
reported that several Bollywood stars are on the radar of NCB in the drugs case and
further reported the fact that NCB had issued summons to the complainant and on
the same day the complainant was questioned by the NCB. The broadcast was fairly
focused on the drugs mafia and Bollywood nexus as a whole and there was no
intention to target any individual. Further, despite the honest effort of the channel
to approach the complaint and her representative for her comments and statements,
she on her own will and accord chose not to respond. As a responsible news channel,
it was impartial and neutral, however it was the complainant who refused to answer
their comments and clarify the situation and the allegations against her.

The broadcaster submitted that actress Rhea Chakraborty has given a statement to
Narcotics Control Burecau (NCPB’) in a drug case related to the death of actor
Sushant Singh Rajput, wherein, she named 25 persons, including the complainant,
who takes drugs. The aforesaid fact was confirmed by the Deputy Director of NCB,
Mt K.P.S Malhotra, which was published by other electronic and print media, few

of the links of such news articles published on 14.9.2020/1509.2020 are given
below:

a.https:/ [ imesofindia.indiatimes.com / entertainment/ hindy/ bollywood/ news/ neb-deputy-
a’z’mw‘or—on-J'ara—a/z'—é/,mn-afzd-mféu/;breet-yz'ngbJ‘-name—z'fz—dmgwm'e-we-vaﬂt-comment—an—tbe-
Jurther-course-of action/ article show/78111050.cms

b. bttps:/ [ www.indiatoday.in/ movies/ celebrities/ story/ rhea-named-sara-ali-khan-rakul- preet-
dzzrzﬁg-dmg—pmbe-no-mmmam‘—:‘eﬁzt:yﬁ-m'b- 1721929-2020-09-15.

Based on the statement given by Rhea Chakraborty, the NCB issued summons to
the complainant on 23.9.2020), whereby the complainant was called for questioning

14



NB'S A

NEWS BADADCASTING STANDARDS AUTHORITY

on 24.9.2020. As per the sources, the complainant was also summoned digitally by
the NCB.

[https:// dmcsoﬁndia.indiatimes.com/ entertainment/hindi/ bollywood/news /rakul
-prcet~singhs«team—claim&thcy—have-no t-recetved-any-summons-from-the-
ncb/articleshow,/78289111 .cms,

"The complainant, who was in Hyderabad denied having received any summons from
NCB and she even did not appear before NCB on 24.9.2020. In this regard, even
the NCB clarified that the complainant is making excuses. Thereafter, the NCB

and even there was no deliberate attempt to malign the image of the complainant by
ZMCL, as falscly alleged by the complainant,

It is relevant to mention that the broadcaster has not only given wide coverage to
the order dated 17.09.2020 passed by the Hon’ble Delhi High Court in the Writ
Petition filed by the complainant, wherein, the Hon’ble Court directed media to
exercise restrain but has also complied with the aforesaid order in fu]] spirit.
[https://zeenews.india.com)/ people/ hope-media-will-show-restraint-while-
reporting—about-rakul—prect—singh—in—conncction-with—rhea—chakraborty—case—hc—
2310292 .html)

Decision of NBSA

NBSA considered the complaints, response from the broadcaster, heard the
arguments of both the complainant and the broadcaster and reviewed the footage.
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freedom of speech and expression. However, at the same time whenever any subject
is discussed/ telecast by the media, the Code of Fthics and Broadcasting Standards,
Principles of Self Regulations and Specific Guidelines Covering Reportage relating
to Guideline 2-Impartiality, Objectivity and Fairness; Guideline 4-Good Taste &
Decency, Sex & Violence; Guideline 5-Privacy and Specific Guidelines for Reporting
Court Proceedings must be kept in mind.

Furthermore, whenever anything is telecast by the broadcasters in respect of a
person involved in any controversy, the broadcasters have to keep in mind the
privacy, dignity and the reputation of a person and they cannot prejudge an issue.

Taglines only. It is in this context that NBSA has come to the conclusion that the
following Hashtags, Tag-lines telecast by the broadcaster (extracted below) are
violative of the Code of Fthics and Broadcasting Standards, Principles of Self
Regulations, Specific Guidelines Covering Reportage and Specific Guidelines for
Reporting Court Proceedings mentioned above,

aa@rﬂ‘mmrﬁawé@ﬂwcﬁawg
T R et e i i
NCB & it & toper it 'aefy 7ot
:ﬂ@r'ﬁﬂ‘@ﬁaﬁuﬁrﬁq@nm!
ﬁmﬁﬁamﬂ,rﬁ%@rlgﬁrﬁ'am'!
@%NCB%HW-WH&%N@W&IWW%@
FTH TRl AT T % goreh |
et T Tt B gy |
FEg'ar ? - &l ¥ ¢ Underground?
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NBSA observed that these Hashtags/ Taglines were very offensive and derogatory
and gave an impression that the complainant was definitely a part of the ‘drug circle
gang’ and was pedalling and consuming drugs. NBSA observed that the broadcaster,
while telecasting such Hashtags, Taglines, and Images must understand the
impression that these create on the viewers and the fact that these Taglines and

Images, which have no connection with the news programmes being telecast, cannot
be broadcast randomly.

NBSA found that the aforesaid Taglines were clearly violative of the Code of Lithics
and Broadcasting Standards, Principles of Self Regulations and Specific Guidelines
Covering Reportage relating to Guideline 2-Impartiality, Objectivity and Fairness ;
Guideline-3. Reporting on Crime and Safeguards to Ensure Crime and Violence are
not glorified. Specific care must be taken not to broadcast visuals that can be
prejudicial or inflammatory...  Guideline 4-Good Taste & Decency, Sex &
Nudity.... “In selecting content, broadcasters should abide by current norms and
mores of decency and taste, in visuals, language and behaviour, keeping in mind the
context in which any visuals, language or behaviour occurs, including the broadcast
time, type of content, target audience, use of parental advisories, cautions and
content classification” and Specific Guidelines for Reporting Court Proceedings: 4....
no news channel shall broadcast anything: (iii) Which is a comment on the personal
character, culpability or guilt of the accused or the victim”. These T aglines should
have been avoided and were broadcast to sensationalise the issues of the news story.

NBSA also noted that the Images of the complainant shown gulping alcohol,
smoking and other images shown in the broadcasts were certainly misleading, Some
of the images had no connection with the news being telecast and were taken from
the complainant’s movies without any reference to the same. Therefore, the use of
these images in the broadcast are violative of the Specific Guidelines Covering
Reportage- Fundamental Standards-C. ‘Content’ of matter broadcast should not be

J

above Taglines and Images.

In view of the above, NBSA directs that the broadcaster to issue an apology as
follows:

The broadcaster shall, prior to the 9 PM news on 17.12.2020, air the following text
(static) on full screen in large font size with a clearly audible voice-over (in slow
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speed) apologise for the said telecasts on their channels Zee News, Zee 24 Taas and
Z:ee Hindustan by stating the following:

[TEXT TO BE TRAN SLATED IN HINDI]

“We apologise for the manner in which the Hashtags/ Taglines and Images
were  telecast, while reporting  the ongoing investigation of  Rheg
Chakroborty’s narcotic drugs case. These telecasts violated the Code of Ethics
and Broadcasting Standards requiring broadcasters to maintaj
impartiality, accuracy and fairness, the Specific  Guidelines Covering
Reportage and Specific Guidelines for Reporting Court Procecdings. We

The decision of the NBSA is based only on the links/ submissions made by the
complainant and the response of the broadcaster. -

website of the channels, or YouTube, or any other links, should be removed
immediately and the same should be confitmed to NBSA in writing within 7 days.

NBSA decided to close the complaints with the above obsetvations and inform the
complainant and the broadcaster accordingly.

NBSA directs the NBA to send:

(a) A copy of this Order to the complainant and the broadcaster;
(b) Circulate this Order to all Members, Editors & | gal Heads of NBA;

(c) Host this Order on jtg website and include it in its next Annual Report and

(d) Release the Order to media.

Proof of compliance of telecast of the apology to be submitted to NBSA on
Compact Disc within 7 days of telecast.
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while responding to the complaint and putting forth their view points, and any
finding or observation by NBSA in regard to the broadcasts, in its proceedings or in

A G
Justicﬁfmtd)

Chairperson
Place: New Delhij

Date: 9.12.2020

Encl: As above
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ANNEXURE - A

Proceedings of the hearing held on 3.10.2020 in the Matter of: Rakul Preet
Singh ...Petitioner Versus Union of India & Ors. ...Respondents [The matter

was referred to NBSA by the Delhi High Court]

Present: NBSA
I.Justice (Retd.) A. K. Sikri: Chairperson

Members:

2.Mr. Nasim Zaidi

3.Ms. Stuti Kacker

+Ms. Zohra Chatterji

5.Mr. Navtej Sarna

6. Mr. Prasanth P.R

7 Ms. Dipika R. Kaura

8.Mr. Amrendra Pratap Singh
9.Mr. Deep Upadhyay

Mrs. Annie Joseph - Secretary General
Mrs. Nisha Bhambhani ... Special invitee

On behalf of complainant:
1. Dr. Aman Hingorani, Advocate
2. Col. Kulvinder Singh, father of complainant

On behalf of the member news broadcasters:

1. ABP Network Pvt. Ltd. [Channel: ABP News]
1. Mr. Rajkumar Varier, VP-Legal &amp; Regulatory
2. Ms. Disha Sachdeva, Senior Executive-Legal

2. Asianet News Network Pvt. Lid. [Channel: Asianet News]

L. Mr. Girish. K. S, Senior Manager (Iegal)

- Ms. Navika Kumar, Group Lditor (Politics)
- Ms. Jyothi Suresh Kumar, Authorised Representative

(S I FX]

- Bennett, Coleman &amp; Co. Ltd. [Channel: Times Now]

4. Independent News Setvices Pyt, Ltd. [Channel: India TV]

—

. Ms. Ritika Talwar, I «cgal Consultant

20



NEWSBROADCATING STANDARDS AUTHORITY

2. Mr. Rohan Swarup, Advocate

5. News Nation Network Pvt. Ltd. [Channel: News Nation]
1. Mr. Ajay Verma, Sr. Executive Lditor
2. Ms. Nupur Giri, Company Secretary and Compliance Officer, NBSA

6. Odisha Television Ltd. [Channel: OTV]
1. Ms. Utsa Pattnaik, Asst. Legal Manager

7. TV18 Broadcast Ltd. [Channel: News18]
- Ms. Aditi Ojha, Manager Legal
- Mr. N. C. Satpathy, Liditor, Special Projects

N =

8. TV Today Network Ltd. [Channels: Aaj Tak, India Today]
. Mr. Aiman Hasaney, Legal Counsel
2. Mr. Shahrukh Fjaz, Advocate

—_

9. Zee Media Corporation Ltd. [Channels: Zee News, WION, Zee 24 Taas]
. Ms. Ritwika N anda, Advocate
- Ms. Annie, Assistant Manager, Legal

N =

Summary of Arguments:
Dr. Aman Hingorani, Advocate, on behalf of the complainant made his submissions
in respect of the telecasts by the broadcasters in the said matter based on the Writ

Petidon/ Affidavits / Applications and other documents filed before the Delhi High
Court.

of fair reporting.

It was also submitted that the news telecast relating to the complainant was “fake
news” in respect of certain taglines and tickers run by the news channels.
Furthermore, the Counsel stated that because of the telecast by the news channels,
the complainant has suffered not only commercial losses but also loss of reputation,
had been defamed and her privacy had been violated etc.
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India TV, one of the member channels who has reported on the complainant,
rebutted the submissions made by the complainant. The Counsel submitted that the
grievance against India T'V’s telecast related basically to one screen shot in which the
complainant was shown to be smoking and this photograph was from one of her
movies and was in the public domain. India TV further stated that the allegations
against it were not specific and clear and were very general in nature. The channel
also requested that it be permitted to file it's submissions/ response in the
proceedings. Upon hearing the parties, NBSA decided that in order to have a
productive hearing, the complainant be requested to send the individual links
pertaining to the telecast/s of the channels along with brief submissions as to the
violations committed by each broadcast/s in respect of the Code of Fthics and

Guidelines of the Authority. The complainant was in agreement with this direction
of NBSA.

The links along with brief submissions of the violations relating to individual
channels should be sent by the complainant by 5.10.2020 in order that the same may
be forwarded to the individual broadcasters so that they may file their response to

the allegations made against their channel’s telecast on the subject matter by
9.10.2020.

Dr. Aman Hingorani, Advocate submitted that he would not file a rejoinder to the
replies filed by the member broadcasters.

NBSA will hear the complainant and the member broadcasters on 12.10.2020 before
passing its Orders.

In the meantime, it is expected that the member broadcasters of NBA will abide by
the Delhi High Court Order dated 17.9 2020 and also follow the Code of Ethics and
Guidelines issued by NBSA which relate to Impartiality, Objectivity, Neutrality,

Accuracy and Privacy while telecasting any news relating to the complainant, MS,
Rakul Preet Singh.

Sd/-
Annie Joseph

For & On behalf of
News Broadcasting Standards Authority

October 6, 2020
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